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Mr S.Sarma,learned counsel for the 

applicant and Mr A.K.Choudhury, learned 

?dd1.c4G.s.0 seek time for taking instruc 

-tiori. 

List on 18.2.98 for consideration 

bf admission. 

(2L 
Member 

Issue notice on the respondents 

to show cause as to why this application 
should not be admitted. Returnable by 

25 .3.98. 

List on 25 .3 .98 for show cause and 

consideration of admission. 
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This application has been submitted,  

	

tapUcflt gairt 	rder dated 

9.8.96, Annexu.re J, by which 111s represefl 

tation to cancel his transfer to J&K 

was rejected. Now Mr.S,Sarma learned 

coursel for the applicant has submitted 

that the applicant 1s willing to carryout 

	

the transfer order dated 	 4 nnexu 

C, If he Is granted 1 month a4vance pay 

and transfer TA advance and povided 

that a copy of Telecom Dlrectbrate order 

mentioned in the Impugned ordEr dated 

9.8.96 Is furnih'ed tc'him. Irithe cir-

curnstances I find that there is no case 

for continuance of this appl1ationaz? 

it Is disposed of with directioisto 

the respondents to allow adv+ce 

and advance of TA as permiss4ble under 

rules In order to enablethe applicant 

to carryout the impugned transfer order 

and fhrther to Respondent No.3 in parti-

cular to allow the applicant to inspect 

of the Telecom Djrctorate as 

indicated above or furnih acopy there-

of to the applicant. Orders :n these 

respects shall to be issued Sy the res-

pondents within 1 month from the date 

of receipt of this order. 
The original applicaton Is dis-

posed of. No orderas to casts. 
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